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..........................................................Appicant (s) 
Versus 

. Respondent (s) 

)ate 	 Order with Sigaature 

/96., 	 The applict is a Telephcne 

uperator in RoUrkela Te1ephae Exchange 

under Telecom District I4anager, Rourkela. 

Uc belongs to 'NIARI' Cornunity which has 

been declared to 	e a 6cheduled Caste vide 

:Jgnt of the Hon' ble High court of Orissa 

' reported in Vol. 	73 	(1992) C.L.T. page 208. 

it appears that the tatter was taken to the 

!110nourable Supr-eme C ou rt by the Governmnt 

of Orissa 	and the case is subjudice. In 

the meaqhjle, the Honorable High Court of 

orissa, 	by an order dated 14-12-1995 in 

IO.J.O. No.7286/1995, filed by the applicant, 7LJ 

fl
rected the Tahasildar, Tihjd1,to deal with 

etjticner's application on its cn rrerits 

nd dis1 ose of the flatter in acc ordance with 

aw •  It 	also directed that the petiticer 

hoild appear before the Tahasildar,Tjhjdi 

on 6.1.19% so that a date of hearing 	the 



.ria1 
No. of 	Date of 
Order 	Order 

00  

-4 
Order with Signature 

of the applicatiai can be fixed by the 

Tahasildar,Tihidi. 

It is averred by the applicant 
L! 

that he has duly appeared before the 
. 	 - 

Tahasildar and a date is to be fixed for 

hearinq. 

The question of granting Scheduled 

Caste Certificate to the applicant oy the 	 zck 

Tahasildar,Tjhidi,in corrliance with the 	C 

orders of the H'ble High Court of Orissa, 

is thus , in active process. 

In the rranwhile, the 

4 are going to hold an examination for 

prcrnotion to the Pot of Junior Telecom 

Officer, under 15 pel cent departoental 

quota for the year 199 3-94, ai 10th and 11th  

H?eoruary, 1996. The applicant is overaged 

founre se rved category c and iaate s. Heve r, 

h is granted a 6.C. certificate by the 

Tahasildar, Tihidi, eventually, he will 

be e 1 ig iole to be c a side red unde r the 

provision of higher-age available to SC 

candidate$. A final vii can only be taken 

at a later stage, as regards his eligibility 

under SC category,when the case is decided 

by the local Revenue Authorities. 

In order to protect the candidate's 

interestin the Interim pericd, it is hereby 

firected that a ha1l-' t may be issued 
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. . . . . . 1 7.2.96 in his favour and that he shall be permitted 

to appear in the Examination. The applicant 

is prepared to give an undertaking that if 

he is unaole to prcduce a C certificate frorr 

the said Tahasildar before publication of 

results of the proposed examination, he thall 

have no claim whatsoever to press for 

declaration o[ the result, or to otherwise 

:press for consideration of his case for 

promotion to J.T.O. This is considered 

a reasonaole request and undertaking, 

Respondent No.2 shall obtain 

an undertaking from the candidate in the 

light of the j 	: indicated above and 

arrange to Issue a Hall Ticket in his. 

favour well before the date of comnncerrient 

:of the J.T.O'S Examination. 

The Original Application is, thus, 

Isp osed of at the admission stage. I 1 

A copy of these orders may be 

sent to Respondent No.2 by a Special Messenger 

at the cost of the petitioner 

A Copy Of these orders may be handed 

.r tb the 1earrd counsel for the petitioner, 

Mn.) 


